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mainly for getting his name includad as Gasual

man in the list of summer session of 1988 but.his
name was not included in the panel and that is why
he has approached this tribunal. Ascardihg to the
applicant, he has worked from 1972 to 1978 with
artificial breaks.Although according to the
respondents, he has worked only for 16 days from
16.11,76 to 31,11.76 and lefit the job at his own
accord and thus there was no occasion of giving

any notice of retrenchment or retrenchment
compesnation, The applicant, who is a member of
scheduled caste community, applied for the post

of Casual Waterman on 25.3,88 as he had earlier wcrkai
as such. According to the appllcant he was comsiﬁﬂﬁ-
~ed 'to be eligible against the vacancies of SG/ST
(25% of the total vacancies) of AWS bﬁt his request
for appointment as Casual Waterman was turned down

by the order of SriDCS/Allahabad) dated 28.4.88 and
reserved vacancies of SC/ST Quota were filled up

by the general candidates in taking fresh faces

without approval of the competent authority

25 The respondents have sfatad that the name

of the applicant on the Live Cpusal Labour Reg

3F ML SMegesT Ang awordlngnw he will be sautﬂjf;._f'{-f“‘""



T T L - e
4 i =g s

s

|
"'.-"l".'-:-—,...l;m-r.-:f-_'—v:*.r-_ "

"',_"""" g -

iulfi}.lim all the fecmalitiss, b
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facilities to the passengers iﬁ;sﬂuﬁﬁz

postponed for longer times The appliﬁiﬁi-ﬁﬁﬂld-;i

be provided with a job in the administratian aa7fﬁﬁ
had himself left theJob at his own accord lnd;hu&
never applied for the same. Moreover, the a;:plioaﬁm'
should have been given in a particular ﬁrefarna ;
Thére is a specific clause in the proforma that the
said application should be properly certified and
duly forwarded by any Sr ,Subordinate and further_ the
applicants have to give their caste certificate

from the competent authority for their legitimate
claim against the reserve quota but the applicant

filed to comply with these conditions.

Ba So far as leaving of job voluntarily is
concerned, it is a stereo-type deience and a

serseon who runs from pillar to post for service,
cannot be expected to leave the job voluntarily,

It may be that the applicant, who is a member of
scheduled caste community, was engaged as Casual
Waterman earlier and that is why he did not fill-inm
proforma, The reSponuéﬁts should not have stagged
everything on the spot but they should have

considered the prayer of the applicant . His nmu&'ﬂia

“already in the Live Register and he worked in pas%

from 1972 to 1978 and as such there appears no

reason as to why the name of the applicant will







